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HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHATRMAN
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1. Whether reporters of local newspapers :

may be allowed to see the Judgment ?
2. Whether to be referred to the Reporter or not ?

Whether to be forwarded for including in the Dig'est
‘Being compiied at Jodhpur Bench & Other Benches ?
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4. Whether their Lordships wish to see the fair copy
of the Judgment ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

- Original Application No.106 of 2007
Date of Order: This, the 7™ Day of May, 2007.

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN -

Sri Natabar Nanda,
Son of Late Pranakrishna Nanda,
Resident of Quarter No.IV/D/0S,

Aviation Research Centre, Doom Dooma,
P.O. Sukreting, District, Tinsukia,

. Assam.

By Advocate Mr.B.Choudhury

Applicant

-Versus-

1.

By Advocate Ms.U.Das, Addl.C.G.S.C.

Union of India

Represented by the Cabmethpecxal Secretary,
Department of Cabinet Affairs,

Bikaner House,

Shahjahan Road, New Delhi.

Director General of Security,
Cabinet Secretarizat,, B]ock-V(Eastj), '
R.K.Puram, New Delm ‘

DirectoOr (SR)

Cabinet Secretariaf; >

Bikaner House Annex Shahjalan Road
New Delhi-110066. .

Director of Accounts,
Cabinet Secretariat, R.X.Puram
Level No. VIII, East Block V, Sector-1,

New Delhi-110066.

Deputy Director (Administration),

Alr Wing, Aviation Research Centre
Director General of Security,
Cabinet Secretariat,

Block-V (East), R.X.Puram,

New Dethi

Deputy Director (Administration)

Aviation Research Centre, Doomdooma,
P.O. Sukreting, Dist: Tinsukia, Assam.

-

Respondents.
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ORDER (ORAL)
SACHIDANANDAN,V.C:

The applicant is working as Commuﬁiéatﬁbn Assistant. He
has joined Air Traffic Control Wing of Aviatioq Research Centre as
Radio Operator in 1.971. The applicant has completed 24 years and he is
entitled to get-ACP benefit from § 9.8. 19@9 After the recommendation of

the Screening Committee in order dated 29“}.,0,99 was  further reviewed
and it was upheld and Respondent No.5 accepted the same and issued
order informing ~ about th.e review. In spite of the above
recommendation .and approval‘.by the Govemnﬁent the applicént was
given the benefit from May, 20(}{).~ Theresfter his increment was
smpped without any reason. Applicant submitted sevex;al
representations before the authorities for fixation of his pay under the
AC.P. Scheme'from‘ the date conferred by the Screening Commitiee .
since he i‘s going to retire from service on October, 2007. But the
applicant did not receive ény response. Being aggrieved he}has filed

this O.A. Seeking the following reliefs:-

“ 1t is, therefore, prayed that this Hon’ble Tribunal
may be pleased to admit this application, call for the
entire records of the case, ask the respondents to
show cause as fo why the applicant shall not be
granted the benefits under the A.C.P. Scheme with all
consequential benefits from the date ie. 9.8.99 as
recommended by the duly constituted Screening
Committee by order dated 22.8.2000 (Annexure- IV}
and subsequently approved by the government by
order dated 25.6.02 (Annexure-V) and after perusing
the causes shown, if any and hearing the parties, be
pleased to issue a direction to the respondents,
' particularly to respondent No4 to grant the applicant
the benefits/fix or admit the pay scale of the applicant
under the ACP Scheme with all consequential benefits
from the date i.e. 9.8.99 as recommended by the duly

T



constituted Screening Committee by order dated
29.10.98 (Annexure-IV) and subsequently approved by
the government by order dated 25.6.02 (Annexure-V)
andfor pass any order or orders as the Hon'ble
Tribunal and deem fit and proper.”
2. I have heard Mr, B. Choudhury, learned counsel for the
applicant and Ms. U. Das learned AddL.C.G.S.C. for the respondents.
Counsei for the applicant has submitted that earlier the applicant has

submitted several representations before the respondents. But the

respondents have not responded to them. Counsel also submitted that

‘he would be satisfied if the applicant is permitted to submit a

comprehensive representation befarg the 3 respon‘dent and on receipt
of ’si;ch representation if the respondents shall dispose of the same
within the time frame. The leérned céunsel for the respondents has no
objection if such direction is given. In the interest of justiée, therefore, 1

direct the applicant to make a comprehensive representation before the

3 respondent within 15 days from the date of receipt of this order -

1M

along with all relevant documents and the copy of the O.A. On receipt of
such representation, the #aid authority or any other competent
authority, shall dispose of the represez;tatiop by i)assing_ speaking
orders within a time frame of three-m«)}/}ths thereafterlft is made clear
that since the applica}nt is‘ retiring from service in Oc}:bber 2007, the

respondents are direct to adhere to the time limit granted as above,

otherwise this Court will have to make adverse inference.
O.A. is disposed of accordingly. There will be no order as to

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN

LS PR C SR v e ﬁ



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI
BENCH GUWAHATI

(An application under section 19 of the Administrative Tribunals Act, 1985)

OANO.....(.%....OFZ(XW

Sri Natabar Nanda
: ...Applicant
-VS-
Union of India and others
...Respondents.

LIST OF DATES

12.41971 : Applicant joined Air Traffic Control Wing of Aviation
: Research Centre as Radio Operator.

1977 : A R.C. (AIR WING STAFF) Recruitment Rules, 1977 was
’ promulgated. As per the recruitment rules, the Radio
Operators are eligible for promotion to the post of
Communication Assistant on completion of 8 years in the

grade.
Annexure- I, Page - 14 .

The applicant didnot got any promotion and he continued
to stagnate in the post and in the meanwhile the authorities
introduced A.C.P. Scheme as recommended by the 5th Pay
Commission.

Annexure- II, Page - £Q .

29.10.99 : Theduly constituted Screening Committee found the name
of the applicant along with others eligible for the financial
upgradation under the A.C.P. w.e.f 9.8.99 and according
the Respondent No. 5 issued order.

Annexure- III, Page - Q.

22.8.2000 : The recommendation given by the Screening Committee
in order dated 29.10.99 was further reviewed and it was
upheld and accordingly Respondent No. 5 accepted the
same and issued order informing about the review.

Annexure- IV, Page - &9 .

25.6.2002 : The Government of India gave approval to the
recommendation of the Screening Committee.
Annexure-V, Page- 31 .



16.9.04

27.11.04

-2 -

Inspite of the above recommendation and approval by
the Government the applicant was given the benefit from
May 2000. Thereafter he was receiving monthly salary
but from August, 2005 his increment was stopped without
any reason. On making enquiry the applicant came to
know that the Respondent No. 4 was insisting that the
applicant shall have to pass departmental qualifying
examination and on passing he shall be granted the
benefits under the A.C.P scheme from that date whereas
the recruitment rules provides otherwise.

The applicant got his first promotion to the post of
Communication Assistant and was transferred to ARC,
Doomdooma and was relieved from ARC, Charbatia on
30.11.2004. .
Annexure-¥J, Page - 2_.

Applicant submitted several representations before the
authorities for fixation of his pay under the A.C.P. scheme
from the date conferred by the Screening Committee since
he is going to retire from service on October, 2007. But he
didnot received any response. o
Annexure- VII (Series), Page - 3% .

The apphcant again submitted a representation before the
Respondent No. 3 for admittance/ fixation of his pay scale
under the A.C.P. Scheme from the date as conferred by
the Screening Committee but till date he has not received
any response.

Annexure- VIII, Page - 38 .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI

BENCH GUWAHATI

(An application under section 19 of the Administrative Tribunals Act, 1985)

SL.NO

O 0N SN U1 s W ORI e

—t
e

0ANo.... 10 k... OF2007

Sri Natabar Nanda
...Applicant
-VS-
Union of India and others
...Respondents.
PARTICULARS PAGE NO
Application 1-12
Verification —_— 13
Annexure-1 JA-12
Annexure-II ——— RKRO-Ro
Annexure-III —— e RF#-IB
Annexure-IV 82‘2)*30
Annexure-V 31
Annexure-VI 32
Annexure-VII (Series) —-————---—— 23-3%
Annexure-VII —_— S8 -3
Filed by
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Advocate, Guwahati
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(An Application Under Section 19 of Administrative Tribunal 2 X =
Act, 1985) j\ﬁ

O.A. ... 16,@ ... O 2007

Sri Natabar Nanda,

Son of Late Pranakrishna Nanda,
Resident of Quarter No.IV/D/09,
~Aviation Research Centre, DoomDooma,
P.O. Sukreting, District: Tinsukia,

Assam.

.. Applicant.

-VERSUS-

1. Union of India

Represented by the Cabinet / Special
Secretary, Department of Cabinet
Affairs, Bikaner House,

Shahjahan Road, New Delhi.

2. Director General of Security,
Cabinet Secretariate, Block-V (East), R. .
K. Puram, New Delhi.

3. Director (SR),

Cabinet Secretariate, Bikaner House
Annex, Shahjahan Road,

New Delhi-110066.



(i)

(ii)

2-

4. Director of Accounts,

Cabinet Secretariat, R.K.Puram,
Level No VI11], East Block V, Sector-I,
New Delhi- 110066.

5. Deputy Director (Administration),
Air Wing, Aviation Research Centre
Director General of Security,
~Cabinet Secretariate,

Block- V (East), R. K. Puram,

New Delhi.

6. Deputy Director (Administration),
Aviation Research Centre, Doomdooma,
P.O. Sukreting, Dist: Tinsukia, Assam

w..... Respondents.

PARTICULAR OF THE ORDERS AGAINST WHICH THE
APPLICATION IS MADE:

Illegal and arbitrary action of the authorities particularly
respondent no 4 in not fixing the pay scale of the applicant
under the A.C.P. scheme from the date as recommended by the
Screening Committee and subsequently approved by the

Government.

Action of the Respondents in not disposing of the several
representations/appeals submitted by the applicant for fixing
/admitting the pay scale given to him from the date as
recommended by the Screening Committee under the A.C.P.

scheme and to release the arrears.

JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of the order
against which he wants redressal is within the jurisdiction of
this Hon'ble Tribunal.



LIMITATION:

The applicant further declares that the application is within
the limitation prescribed under Section 21 of the Administrative
Tribunal, Act 1985.

FACT OF THE CASE:

That the applicant is a citizen of India and is aresident of
the aforesaid locality and he is entitled to the rights and
privileges guaranteed under the Constitution of India.

That the applicant begs to state that he joined the Air Traffic
Control (in short A.T.C.)Wing of Aviation Research Centre (in
short A.R.C.) Charbatia, Orissa, on 12.4.1971 as Radio Operator.
Since the date of joining service the applicant has been
discharging the duties as assigned to his post sincerely and
hohestly and there was no occasions when any adverse remark
or otherwise was ever communicated to him. The applicant
states that at present he is serving as Communication Assistant,
A.R.C., Doomdooma and he is going to retire from service on
31.10.07.

That the applicant begs to state that the Aviation Research
Centre is a department of the Government of India, directly
under the Cabinet Secretary and the applicant is in the Air Wing
of A.R.C. The applicant states that after he joined service, the

A.R.C. (AIR WING STAFF) Recruitment Rules 1977 was

promulgated. As per the recruitment rules, the Radio Operators
are eligible for promotion to the post of Communication
Assistant on completion of 8 years service in the grade and
thereafter to the post of Assistant Technical Officer
(Communication).In view of the above recruitment rules, the

applicant had high expectation and was hopeful that he shall
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have opportunities for growth and advancement in the career
chosen by him as per the recruitment rules.
The relevant extract of the Recruitment
Rules 1977 is annexed herewith and
marked as ANNEXURE- 1.

H

That, as per the above recruitment rules the applicant was
eligible for promotion long back but the authorities did not
gave any promotion and the applicant continued to stagnate
in the post of Radio Operator without any promotion. In the
meanwhile, the respondent authorities decided to introduce the
Assured Career Progression Scheme (in short A.C.P) as
recommended by the Fifth Pay Commission.

A copy of the A.C.P. scheme is annexed
herewith and marked as ANNEXURE-II.

That, thereafter, the Screening Committee constituted for
the purpose of implementing the A.C.P. scheme found the
applicant alongwith other persons belonging to the Group "C"
category in the A.R.C., Airwing ATC/Met cadres eligible for
financial upgradation on completion of 12 years/24 years of
service w.e.f.9.8.99 and accordingly the respondent no 5 issued
order no ARC/AW.153/99(Pt.)-9548 dt:29.10.99 recommending
the benefits under the ACP scheme.

A copy of the order dt: 29.10.99 is
annexed herewith and marked as
ANNEXURE-III .

That, the applicant begs to state that the Screening
Committee furthebr reviewed the order dt: 29.10.99 (Annexure-
III) and found the applicant alongwith others eligible for
financial upgradation under the ACP scheme confirming /
conferring the same pay scale and the effective date as given
in the order dated 29.10.99.The cadre controlling authority i.e.
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Respondent No. 5 accepted the recommendation of the Screening
Committee by order dated 22.8.2000 issued vide memo no ARC/
AW.153/99/(Pt.)-4899. The applicant further states that the
Government of India thereafter gave approval to the above
recommendation made by the Screening Committee for financial
upgradation of the applicant and others under the ACP scheme and
the same was circulated to various officers from the office of
respondent no 1 vide letter Cabinet .Sectt.28/67/2001-DO-1I-
540 dated 25.6.02.
Copies of the order dated 22.8.2000 and
letter dated 25.6.02 are annexed herewith
and marked as ANNEXURE- IV & V
respectively.

That, the applicant begs to state that the Screening
Committee in the order dated 29.10.99 (Annexure-III) and order
dated 22.8.2000 (Annexure-IV) under the ACP scheme
recommended the pay scale of the applicant at Rs.8000-13500/-
w.e.f.9.8.99 on completion of 24 years of regular service. The
applicant states that inspite of the above orders and subsequent
approval by the government by letter dated 25.6.02 (Annexure-
V), the authorities at ARC, Charbatia, (where he was posted at
the relevant time) fixed his pay under the ACP scheme from
May 2000 though the above orders allowed him the benefits
under the ACP scheme from 9.8.99.In this regard the applicant
submitted several representations before the authorities but

till date there has been no response.

That, the applicant begs to state that after receiving the
above orders the Deputy Director (Administration)
ARC,Charbatia (where he was posted at the relevant time) duly
fixed his basic pay and accordingly he drew his monthly salary
upto July,2005. Thereafter without assigning any reasons his

4
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annual increment was not granted fromAugust 2005 and on
making enquiry the applicant came to know that the respondent
no 4 is stating and insisting that on passing the departmental
qualifying examination the applicant shall be granted the
benefits under the ACP scheme from that date.

The applicant states that the Recruitment Rules 1977 does
not provide for passing departmental examination for
promotion to the post of Communication Assistant from Radio
Operator and moreover he had already completed about 29
years of regular service without any promotion in the same grade
by 1999 and the respondent No. 2 and 5 and the government
found that he fulfilled every eligibility conditions as stated in
the ACP scheme. As such, he was surprised on the action of
the respondent No. 4 stating that the.benefits under the ACP
scheme shall become effective from the date of his passing the
departmental qualifying examination. The applicant then
inspite of being granted the benefits under the ACP scheme,
he appeared on advice in the first ever departmental

qualifying examination and came out successful.

That, in the meantime, after 33 years of long and faithful
service in the department, the respondents in recognition of
his service record promoted him to the post of Communication
Assistant vide Msg no ARC/AW.19/2004 dated 16.9.04 and
transferred him to ARC, Air Wing, Doomdooma and accordingly
he was relieved of his duties from ARC, Air Wing , Charbatia
on 30.11.2004. The applicant thereafter joined ARC, Air Wing,
Doomdooma on 6.12.04.

Copy of the relieving order is annexed
herewith and marked as ANNEXURE-
VI.

Contd.......
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That, thereafter, the applicant submitted several
representations/appeals before the higher authorities through
proper channel stating the above facts with the prayer for fixation
/admittance of his pay under the A.C.P. scheme from the date
conferred by the Screening Committee and to release the arrears
at the earliest ,since he is going to retire from service on
October,2007.But the applicant did not received any response
from the authorities and the matter remained standstill.

Cdpy of such representation/appeals
are annexed herewith and marked as
ANNEXURE VII (SERIES).

That, the applicant begs to state that on 27th
November,2006, he again submitted a representation/appeal
before the respondent no 3 through proper channel stating the
above facts. But till date the applicant has not received any
response from any end and it appears that the authorities are
sitting over the matter, due to which the applicant has been
highly prejudiced, as he has been denied the benefits under
the A.C.P. scheme from its due date without any justifiable
reason. ‘

Copy of the representation/appeal
dated 27.11.06 is annexed herewith and
marked as ANNEXURE-VIII.

That, the applicant begs to state that under the conditions
laid down for grant of benefits under the A.C.P. scheme,
condition no 4 provides that the first financial upgradation shall
be allowed after 12 years of regular service and the second
financial upgradation after 12 years of regular service from the
date of first upgradation, subject to fulfillment of the
prescribed conditions. Condition no 5.1 further provides that
two financial upgradations under the A.C.P. scheme shall be

available only if no regular promotions during the prescribed

Contd.......

L
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periods have been availed by an employee. Condition no 15
provides that, subject to condition no 4, where the employees
have already completed 24 years of regular service, with or
without a promotion, the second financial upgradation under

the scheme shall be granted directly.

It, will be apparent from what is stated above that the
applicant had completed about 29 years of regular service in
one grade without any promotion by 1999 and the Screening
Committee found that the applicant not only fulfilled the
condition no 15 but also other conditions for getting the
benefits under the A.C.P. and accordingly granted the same and
which was subsequently approved by the government by order
dated 25.6.02(Annexure -V). Moreover, from the order dated
22.8.2000 (Annexure- IV) it will be evident that the Screening
Committee while recommending the name of the applicant

alongwith others took into consideration the checkpoints as

_ laid down in the OM dated 9.8.99 and as such it is not open to

the respondent No. 4 to impose a new condition which is
contradictory to the A.C.P scheme, for granting the benefit to
the applicant, when the recommendation of the Screening

Committee was duly approved by the Government.

The action of the respondent No. 4 in not fixing the pay
scale of the applicant under the A.C.P. scheme from the due
date on one pretext or another for such a long period i.e.7 years
has caused immense loss to the applicant and therefore he is
convinced that he shall not get any relief from the authorities
and as such he is approaching this Hon'ble Tribunal for due

relief.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

For that, the action of the authorities in not admitting /

fixing the pay scale of the applicant under the A.C.P. scheme

Y
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from the date as conferred by the Screening Committee and
sebsequently approved by the government is highly illegal,
arbitrary and bad in law and is liable to be quashed and set

aside

For that condition no 15 of Annexure -I under the A.C.P
scheme provides that where the employees have already
completed 24 years of regular service, with or without a
promotion, the second financial upgradation under the scheme
shall be granted directly and the Screening Committee found
that the applicant had already completed 29 years of regular
service without any promotion and he also fulfilled other
prescribed conditions as laid down in O.M. dated 9.8.99and
accordingly conferred him the benefit under the scheme
w.e.£.9.8.99 and as such the action of the respondents,
particularly respondent No. 4 in not fixing the pay scale from
that date and impossing a new condition contradictory to the A.C.P
scheme is illegal and arbitrary and is liable to be quashed and

set aside.

For that, the recruitment rules does not provide that one
has to appear in departmental qualifying examination in the
feeder post i.e. Radio Operator to be eligible for the
promotional post i.e. Communication Assistant on 1999and as
such the action of the respondent no4 on insisting that the
applicant shall have to pass the departmental qualifying
examination for getting the benefits under the A.C.P. scheme,
when the rules and the A.C.P scheme states otherwise is bad in

law and is liable to be set aside

For that, the action of the respondents in not fixing /
admitting the pay scale of the applicant under the A.C.P. from
the date as assigned by the duly constituted Screening
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Committee without any justifiable reason amounts to penalty
and since the procedure for imposing the penalty has not been

followed the same is liable to be quashed and set aside.

For that, the action of the authorities in not admitting the

pay scale of the applicant from the date as conferred by the

Screening Committee is in violation of the condition laid down
in the A.C.P. scheme, in view of the fact that the Screening
Committee after taking into consideration every relevant facts
and rules has conferred the benefit and as such the impugned
action of the authorities is not maintainable in law and is liable

to be set aside.

For that, the manner in which the Respondent No. 4 has
been denying the benefit under the A.C.P.scheme to the
applicant would show that the authorities ‘are acting in
violation of the A.C.P. scheme and the recruitment rules and
as such the impugned action of the authorities in" seeking to
deprive the applicant from his due benefit under the A.C.P.

scheme is bad in law and is liable to be set aside.

For that, in any view, of the matter the impugned action

of the authorities is bad in law and liable to be set aside.

DETAILS OF REMEDIES EXHAUSTED :

The applicant had submitted several representations/
appeals before the authorities praying for admittance /fixation
of his pay scale under the A.C.P scheme from the date as
recommended by the Screening Committee and subsequently
approved by the Government and to pay the arrears at the
earliest as he is going to retire from service on October 2007.The
last representation /appeal was submitted by the applicant on
27.11.06 but till date he has not received any response from
the authorities with regard to any of his representations.

Contd.......
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

- ANY OTHER COURT:

The applicant further declares that he had not previously
filed any application, writ petition or suit regarding the matter
in respect of which this application has been made before any
court or any other authority or any other Bench of the Tribunal

~nor any such application, writ petition or suit is pending before

any of them.
PRAYER

It is ,therefore, prayed that this
Hon'ble Tribunal may be pleased to
admit this application, call for the entire
records of the case, ask the respondents
to show cause as to why the applicant
shall not be granted the benefits under
the A.C.P. scheme with all
consequential benefits from the date
i.€.9.8.99 as recommended by the duly
'constituted Screening Committee by
order dated 29.10.99 (Annexure- III) which
was reviewed and confirmed by order dated
22.8.2000 (Annexure-IV) and subsequently
approved by the government by order
dated 25.6.02 (Annexure-V) and after
perusing the causes shown, if any and
hearing the parties, be pleased to issue
a direction to therespondents, particularly
to respondent no 4 to grant the applicant
the benefits/fix or admit the pay scale
of the applicant wunder the A.C.P.

Contd.......



-12-

scheme with all consequential benefits
from the date i.e. 9,8,99 as recommended
by the duly constituted Screening
Committee by order dated 29.10.99
(Annexure- HI) which was reviewed and
confirmed by order dated 22.8.2000
(Annexure-IV) and subsequently
approved by the government by order
dated 25.6.02 (Annexure-V) and/or pass
any order or orders as the Hon'ble

Tribunal and deem fit and proper.

INTERM ORDER. IF ANY PRAYED FOR :

Doest not arise

PARTICULARS OF THE POSTAL ORDER IN RESPECT OF
THE APPLICATION FEE:

IPO NO 24@1.653201 dated: . 2.5 Q7 ~....
~Issued by Guwahati Post Office.

LIST OF ENCLOSURE :

As stated in the Index.



VERIFICATION

I, Sri Natabar Nanda, Son of Late Pranakrishna Nanda, aged -
59 years, Resident of Quarter No.IV/D/09, Aviation Research Centre,
DoomDooma, P.O. Sukreting, District: Tinsukia, Assam, do, hereby

verify that the statements made in paragraphsnos 1,2, 7 & .\Q/

dl oad AR , are true to my personal knowledge

and statements made in paragraphs nos ,3/ ’41/ 5/. C D -
are believed to be true on legal advice and that I have not suppressed any

material facts.

Place:- Cranooleals

Date- 25 O7 A~ oAby ,\/Q/‘—\QK/\

SIGNATURE OF THE APPLICANT
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¢ Suh_';cit;.g' THE ASSURED CAREER PROGRESSEION 5CIHEME FOR
SRTHE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES.

'e ' -, .

J

;f 0 The Fifth Centyal Fay. Commission in lts Repott has made certain recommendations

'g’ relating lo the Assured Carcer Progression (ACP) Scheme for the Central Government civilian

‘/ employees in all Ministiies/Departments. The ACY Scheme needs to be viewed as 3 “Safety Nef
i deal with the problem of genuing atagnation and hardship. fnced Ly the_employeea due 1o lack
ol adequate promotional avennes. Accotdingly, after cntelul constderation it hins been dectded
by the Government (o imrt)d‘_uc/u the ACP Scheme recomimended by the Fifth Central Pay
Commission with cerlain modifications ns indicated hercunder:-

2. GROUP ‘Al CENTRAL SERYIG 2
2.1 In tespect of Group ‘A7 L V'(lr'a\‘l gervices (I'm:hnical[NOn—'l\:chnical), no financial
_ \mgmda\ion' under the Scheme '\s,l>.u"\ng§~pt()pnséd‘ for the renson that promotion in their cose must . o
be earned, lence, Uhas been decided that there shall be no benefils under the ACP Scheme for:
Group ‘A’ Central services (If'cclnx'i'c:}xl/[\!un-Tuchn'xca\). Cadie. Controlling Authoritics in their
casc woeuld, however, continue to improve the. promolion prospeets in ofganisations/cadies on *
~functional g,xg)unds by way.ol rganisntional study, cadre review, clc. a5 per prescribed norms. , ¥

U

3. GROUP B 'C AN SERYICES/POSIS AND 1ISOLALED -.
4 kl‘.)_i.x;il_li&im)_i)_!i_';Z&;.(_‘_H.'_-»-..ff,.l.’i\.B.!Q_’_Q,'_R;EAZHB_QS)BME%i | ‘ By

3.1 While inreapect of thuse calegotics also promotlon shall continue to be duly carned, it is
propused Lo adopt the ACE Seheme-in o maodified form 1o milignte hardship ineases of neule |
stagnation cither in a cadie of in an isolated pust.  Keeping it view all relevant factors, it has,

\hc:rc(ore‘,‘:bcm_\ decided’ {.u' prant {"‘H{Q__f_ll_r].q’;j!_(Z_i.g'l'_!__ﬂ_ﬁ‘_g’i‘g_(_ia__:{i_gl_}_{ {as xecomu'\cndcd by H'\‘c' Fifth

~ Central Pay Commission and also in accordance with the /\g'rccd‘Sculcnu:m dated Scplember 11,
1997 (in 1elation lo Group "€ onid ‘D' employees) entered inte with-the Stalf Side of the : 4
Nalional Council (JCM)J under the ACE Schieme to Group "B, ¢ and ‘D' employees on ' f
campletion of 12 yearsand 24 yeqrs (subject to condition no.din Aunexure-1).of regular service
respectively. Isolated posts. in Group ‘A’ "B ‘¢! and ‘D' calegotics which have no
o promotional aveiies sliall alsg_qyalify for similar benelits on_the patlern indicated above.
Certain cateporics of cnplojees such as insi [ employees (inehiding those with lemporary
siatus), ad hoe and confracl eiplopees ehiltl not quatify for benelits ynder the alotesaid Scheme.

Grant of financial upgradations nnder the AP Seheme shatl; however. be-subject 1o the
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32 Regular Service’ Tar the purpose of the ACP Schaie slinlt be interprited o menn *
I
elipibitity service counted lm e gul’nr lumuntmn in teuns of relevant Recruitment/Servlce Ruicq
: : A {
Intaduction of !h( LT ."< hene ‘!ll()lll(l howevet, In no gnse nllm the noral (regarine)
|nonm(lonnl avenues avuily !;lﬂ nu the l)l\)ll‘ ol vacencles. Atlenipts needed to lmpmvv promotion
proapecls in mgwmqnlmnqh adres qn funtionnl ptoundq hy wiy of l)Tg'nm'nllohnl study, cadie

reviews, cle 85 per piese nhgd horms. should not be given up on the greund that the ACP Scheme

has been mlr()duced S 1
c o r
5. Varnncy Lased 1e pulnr pn)nmlimrq a3 distinet l'rom fInnncial vpgradation under the ACP

1
Scheme, shall continue to-be gramted alter duc rcrccmng by n tegular Departuicntal Promotion
Lomnullcv as per relevant mlu'»/g\nd< lmtls

7 t

.‘ I'H,' Cote "li.,,“

6 SCREENOGEOMMILRL o e

C
i T N

1

6 A depattinental Sgreening t(mmmll(c stinfl be consthiuted for the-purpose of pmncswlng
the: cases for grant of bt'mfllld under the ACY gdn.mc

6.7 1he cupnpnsljllm ol e ‘.(ncnmu Cnnmnl(cc shull l;c the same as thal of the DPC

_ prvncrlbcd under the tefegant Rzcruitment/Service Rules for 1egul.nr prosnotion to the higher -

grade to which financin} upgradation is to Ud granted. However, in cdsés where DPC es per-
the prescribed rules is he: sdcd by the Chaitmea/Member 6f the UPSC, the Screening Commiltee
under the ACP Scheine shjall, instéad, be headed by the Secretury or an officer of equivalent rank .
of the concerned Ministiy/Uepnitment,  In respect of isolated: posts, the, copasition of e

Screening, Comumitlee (with maodification as noted abovey 1l requited) shall be the some a3 that of

the DPEC for promotion lc'_'_\n(nlu?;ons prade in that meshy/l)cpm\nmm -

g |
6.3 Inordes to preve o up ttion of te /\( P Scheme from resulting. into viidic ‘.hmn it the
ndministintive machinery, the Strcening Comuiltee shall follow a Hme- schedule and meel lwlce

iha Imununl year - pw[v;nbly tn the first week of Janvary and Jufy {3 pdyauge processing of
the cases. Aceordinglyycases touturing durinig the first-hall (Aptll-September) of a poiticular

f‘nancml year for grant of heuelits under the ACP Scheme shall be taken up for consideration by

the Scseening Commluc» ‘mecting in the first week of January of the previous {Inancic! year.
Similatly, the Scicening, Commitlee meeting in the (st week of July ol any finnnclal year shull

process the cases that wuuhl be matuting duting the second-hatl (October-March) of the same' &

{innncial year. For cxamplv- the Screenlng Commiltee meeting o' the Lirst weelc of Jnnuary,m|'~'-'

1999 waiild process the cascs that weuld. atlain maturity during the perlod Aprll 'L, 1999 to e

September 30, 1999 and {he Scieening Commitlee meeling in the fitat week of July, 1999 would A
process Uie cases thal swould mature during the petiod October 1, 1999 1o Mare h3al, 200() R IEERITEE

//"/ '

6.4.- "o make the Schene operntiounl, the Cndie Controlling Authoritlen nle'nll constitulo tho
first Sereening Commilfze ol the currcnt financtal year within aomonth o

ol these instructiéns to gonsider the cases that have already matused or would be maturing upto
March 31, 2000 fur grapl of benelits under the ACP Seheme. The neal Scroc nlnp, Commniitice

shalt he v (mqlllm(.d as. e the time-schedule sypgested above,
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UNDEILT 1, ACP, SCHEN: v
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benefits ((hrough finaticial npgn;gd:m(_m)'m\ly-m the Govm,mncnl‘sc,rv_am,co_m:c.tm:d on personal © - L g

basis ond shatl, therefore, vzithier amount 10 functional/tegular promotion nor would téquirer! gt

creation of new posts for the puipase; ap
2. | The hi'gl\}d‘é'.‘!:,‘jj_qy’-sc:\\c’ yplo which the financiol uppradation under the Scheme shall be

av:n\n‘bl(: will he R..s.M-;ESUUil§lf;3()5)§‘uellcyomd this level, there shall be no financlal upgradation - 4f
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“carcer of an «:mpl(,)y,cq.r.'gl,\p,llljsing‘_c«.nmkuiﬂ agningt regalar promaotions (Including tn-situ promotion {& ,
and fast-tack promaotion apited ough frnited dipattmental campelitive (;xa\llhntﬂ(m) avatled '
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6. ,“-;',I{u,l!‘\llmcnl' ol "n,pxmn,], promotion norms (\Jcnch—mai.k,' deparln_\en\ul cxamiualmn,' 3
seniority-cum-fitness inithe “case of Group! D’ ciployees, ¢1C) for gl of finnncinlj S
upgraditions, perfonninge, of such dulics as are cutrusted to the employces together, with .
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,r_clgtg_tip‘n“gt.[hg))‘g]u(_l‘gsimmlﬁ;);u,t‘:. Minnnclal uppradations a3 personal 10 the incutmbent for the stated
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deputalion to higher posis. et) elialt e comaed for grant of benelits under the AL Scheme; .
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immcdiately siext hlghet (S AT Ribnmgm) pay-ceales 03 Todleated i Qangavig:i], whieh Wi
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‘recommended by the Fifth Ceptral pay Commigglon only for the Incumbents of Isoluted posts
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employee and shall htwe.li?: relevonce \o his seniorily position. As- such, there shall be.no ’
additional financial upgmdxgg'\hm for the seplor eimployee Of the ground thal the Junior cmployee . .
in the giade has go\ higher phy-scale under the ACP Scheine; . 3
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Department ol Personucl a};qfx—(r'l:"s:aixxix\[v, Offlce I\flcmornndum No.llﬁ,'97—l’qy'.1{.dn_lc(1__J}l!y ‘),1999

Tlie finniicisl benelit allowed under the ACD Schime shall e final nnd 0o pny-l'ixntiq{\'))gjmfll__ :

H
e

g!ad()}ﬂ" B ‘ “«4;,1 '-,.- o

P
{
ot

cmployéc,"whilc accepling the suid benefit, shatl be g\g;gx}lgz_(l_u),,_l\_gw_(z_ _g.'m;u_,l\j\s gnqga\mcg S
. . i . . . g i
acceplange fo regular promaotion an accufence ol vacancy aubaeguently. ncuse he icfuses
to accept the higher *post an wﬁ_;uiar,promovlion subsequently, he shall be gubject 1o normal’

i)

debarment fot regular fpromution 8s prescribed in the ‘gc_neralfhiémuc\ions iy (his regatd. |
However, a8 and when lie accepls regulat profuotion therenfter, ho shall become eligible for the:

sccond upgradation undgr  the ALE Seheme, only afler he completet ihe tequired cligibliity
serviceiperiod under Uy ACEP Schieme i hal higher grade subjedt 0. the condition’ thet the...
periad {or which e wiis delnrierl for regular prowmolion shall-not count for the purpose. For |
example, il a person has got oue (inancial upgredation after rendering 12 years of tegular service.
and alter 2 years therefyom i hertefuses regular pxomotiém and is caiisequently dubaried for one
yeat apy subsléquéull')‘? he is promoted 10 the higher grade on regular basis after cotupletionof
15 yeals (\2&2-&1) of reguln service! ie ghall - be cligible for .c:onsh.lcnnion for the second

. upgradation under the ACY Scheme ouly alfer rendering ten more yeuts in nddition to two yeats

of. service already rendered by biny pfier the first financial uppadation (2+10) in that higher,
giade i.c. after 25 yems (82 Sy 10y of epular service hecause the debarment period of one
'y“c:;i""(c:mimt bhe taken fnto acounl h,\\:un\r; (e tequited 12 ycars of tcgular service in that higher
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reguluted under, Ui provisions ol selevant, CCS(CUAY Rules, 1965 and Instructions (hereunder; , ...
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. higher, pay;reate/prant_of ‘fiiu_n;nf.:‘l‘u_l ;!»gcnéﬂlévc.mly and shall, not-mngunt -t actual/functional PUTEINE Y
promolion, ofthe employeesfeinceined. , Stnce orders regarding reservution In promotion’ are! R
applicable only in (he case,olnggular promotion, reservatlon urdess/roster shall not opply to the'! 1

“ACP Schiemet which shall el

! ad its benelits uniformly to all eligible 5C/5T cmployees also.i. - |
‘l(’W*‘-:VF_f;_;aU})g\lim‘c‘of'rcgullnrf‘v/-func‘lion‘ul (sctual) promotion, the Cadre Contiolling Authorities ™y a2
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+ 'Ixisting time-bound pramotion schemes, ficluding In-shty promotion scheme, In varlous 'y
Ministries/Departments, may, is per.

vis
calegories of employees.
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choice, continue to le operational for 'the” concetned ‘;h\

: - However, (hese schemies, shall not run concurrently with the ACP“’ " "‘ir:ﬁ,:(
Schemne. "l’hc‘Adm,i‘u‘is(ra!ivt:'T}ﬁnistryll)cpmlménl ~ not (he employees -5 shall have the ;

option__in . [he' matier (&' cliiofie between the (wo schienies, i.e. exigling thme-bound promotion *
scheme or the ACP Scheme’ [f varlous calegpries of employees.” However, In case of switch- " i
over from (he exisling time-boiind promotion scheme (o the ACE Sicheme, all stipulations (viz," - NN
for promotion, redistribution of posts, upgladation involving higher fuiiclional dutics, etc) made
under the foinjer (existing) scheme would cease 1o be operative, The ACP Scheme shall have to
be aaS};‘lc‘E'ih'né'l‘oiumy";‘i Mok - o ‘

!

'
{

]

14.

' e . . ’

. l 1 1 . q ) . .o
Jn case of an.employee declared surplus in his/her organisation and in case of tranalers ;
includit

g unitateral transfer on request, the regulur service tendered by him/her in the previous..;- - [}
organisation shall be counted nfang with We/her regalor service in lis/her new orgunisation for !
the puspose of giving _linnm:in} yppradation nn:]ur the Scheme; and :

. o .~;l.' A‘ ' ‘
IS, Subject 10 Condition Mo, g\!)()vc;lln cnses where th
24 years of regolur service, with or withobt A promotion,
the scheme shall be grauted dirgelly. Futtlier,'in order to .
benefit of surplus regular :q‘:r\gj‘cu (ngt taken into account for the first upgradution under the N
scheme) shall be piven at lh'g sgbscque‘n( stoge (second) of financlal .upgradation under he -

. ACP Scheme a3 n one time magsure. In otheravordy, In respect of employees who have already
‘tendered more “than 12 years put less thau 24 years of regular service, while the first financial -
upgrudation shall be granicd iifjmedialely, the surplus’ regulariservice beyond the first'12 years’ _
shall also be counted lowards (¢ next 12 yews of tegular service required fof grant of the second R
linancial upgradation and, chusequently, they shall be considered for ihe second {inancial o
upgradation also us and whentihey cormplele 24 yyears of tegular, service without waiting fm.‘
campletiong of 12 mote-yewy of repulnr: scrvice after the ilhsl;}ﬁjnnnc]nl upgradution nhchy,
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P : l Hr I .
e 1 , ;
'7,%§¢.;i4-1u' ursuance of DP&T OM No. 35034/97-Estt(D)
at

L ed?9§§r99 §he Scréening Committeq constituted for
«1{,?,&ithe;pd?posefogﬁgranting financial up~gradation under

‘2l ACP;Scheme, as’recomlended by.5th Pay Commission and
SIS giagceptEd‘by;t§e¢Government withucertain_modification,
“.has:recommended ‘the 'finaricia upgradation in respect of

~the-following {persons belonging to Group t¢! catepo

f,ug%qugnxmmaﬁARCp Algwing ATC/Met cadres w.e.f. 09.08/99 or
s fiier date as_shpwn;agdinst each name as per detalls given
2 e, ] AgRInst : | | ' ,

elowis, o sy .
mnk Ces e S e
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ﬂ'“‘*ﬁ*'&?No.fNamqﬁ& present . Fresent - Recommended Pay  date

w’Jfﬁxg“ft“gﬁj*design?;Q‘plépe - scale scale as per ACP from |

r;g&;L?-ET n xOf posting ¢ o¢f pay scheme after com~ which 3;
! ‘-'~3”“h5*!ﬁ¢ﬁﬁf*$g“"f ) i pletion of quali~ 4cp - :

Cowl o O - fylng period $ch§me

. . ~ is due

I‘\So " W Se

o : : %2 ¥Yrs. 24 Yrs.
. L &3 1rs

e Hes, M;sggﬁgrech..' 5000~8000 ~ - 8000-13500/-9.8.99
CooMt , . 72

Asstt,

J(.’.Jl\ i Lc_si.‘;iﬁ‘j‘; g;:s:_t'fﬁ}‘ﬁ‘.‘ AN et ,) cona e . N | ‘
4. 2+ R:Bose:Roy: i, 41, 5000~8000 - 16500~10500/~9,8.99
#prEeeCholdhury ;AgrplAdst.

ST Sy ; ' o
Q_,/I;A/Ma/i:he*.v s Radl o 4000-6000 8000~8000 8000~-13500/~9.8.99
Optr.,DDM - ' ‘ -

4o EK Mohanty,Tech.  5000-8000  ~  8000-13500/-9.8.99

Asstt., CBT. R S

5. OM Behera,Aerc. 5000~8000 - - 6500~10500/-9.,8.99 | i

AS S-t [ MDDM : ) ' .. . . .. . ‘ “

kgg,ﬁgﬁzg;r Nanda, - 4000~6000 5000-8000 8000~13500/-9.8,99

Radio Optr., CBT S S o -

7. K.K. Sadanandan, 5000-8000 - 8000-13500/~9.8.99 |
Commu.Asst. ;CBT . : |

8. Dipak Nandy, " = 3050-4590 3200-4900 - 9.8.99

Radio Mis~try,DDM ' |

9. Golak Ch.Swain, 30504590 32004900 4000~6000/~9.8.99
Radio Mistry;CBT - . _ -

oo
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All the above persons should exercise their option for
fixation’pf’pay“w.e‘f. 9:8.99 or from the date of next
increment in the existing scale under the provision of FR
22:1{g) (1) within one month from the date of issue of the
order to the Hegd of Office. Q\; | :

&
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oY contd. on P. 2/

~%§%§f§”’g&}$wﬂs | : o : B

Ad ‘ ‘ |
- ~ : PUMETIMANAVOSION NS T R IR S TR PR LA ,'(':"', [ I K '
ees L ; ) ! HET R A AN I P &
et e N o - e e e ' :
e . - . ‘ re—

XY iy’

S——



[

| | -l
.Td; upgycdai;on is sanotloned SUbJeCt to the follow1ng

'7,

~onditions = ‘ _
f1) The financjal up~gradutlon as above shall be per sonal A

‘rebc,ar “promoti en,

(ii) These upgradatlon shall be admissible w.e.f. 9.8.99
“ignd thereafter: depending upon the date of .completion of
‘12 years Br 24 years as the case may be subjncf to other

R ellg’blllby ccndltlons. '

- -

Ve

TUU Ry grews of tne benefits the residency periods

o

\regulac'service) have oocn<counted from the grade in
‘which they were ‘appointed a direct.recruits.

~-(iv) The financial upgradation being personal to them

tuay will contlnue to retain the old deblgnatlon and

. perform-such duties as entrusted to them and is subject

to - restricticns gs incorporated in para—6 of Annexure~I
wto DD&E jorder daied 09.08.99. .

ig(') rnr isalened poats the acale of pay. recommended as
St in “ka pbove statement Lg on the basis of .pay scales
- presoribed in AnnexureuI[ of DP&I' OM dated 9. 8 99.

g et o 111 e ~ !)i.! ;-—(

- (vi)w The. AlE scheme being ;xrﬁonnl t, them contemplate
i meremy grdnt of";nanc1ql benefits onily and shall not
~amoun® to actual/functlonal promcbxon. '

1 { //\. N

) .
SR SR e ey _,:',_‘ P ) : “( v./ \/ :
ety | (SR MATHOTRA)
[ e N DY o DlﬂbCTOK(A)AW
‘ - QC/ AW, 1 [ £3/99( P~ 7
e e N“QHA @smuc1é@%&g /9 [\(/ X

blroctératc nnenel of Security.
(Cabinelt Secretariat)

.p«h "} & r O‘I’vﬁ f\
s OndE T O&O" T Q"”Lanm Block-V, RK Puram

New Delhi - 110066 |
R A . ,“ ‘ | | |
Dated: 729 Oct.'99 .

- P \r_j,(}_r.;.\__{}_‘_'_iv,- Qe ive e, -

Dlra'of Accounts, Raile ﬁuran,Nﬁw Delhl.

e ‘“%Eandmneccssayy ﬁct cu.
7 ¥ R Eadd tJ

« ® 5 -
PR [48 P --_'L~ i

o L~ . |
AU S, Person*concern d ’Shrl...'

i“:‘-t.~;qu_ ul,\al"d Filee. a L S

L

/v/ | T | ,

1n.%h¢}_ndlv1dua1 concerned ‘and shall not amount to functional

Dy Dchutor( 1) ARC, Chafbatla/ Doom ‘Dooma for informatlon.

. .‘
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ANNEXURE- |V,

No. ARC/AW.153/99(Pt-1I) 4595
Aviation Research Centre

Dte. General of Security
(Cabinet Secretariat)

East Block - V, RK Puram

New Delhi - 110066

22 Aug 2000

O RDER

In supersession of this Dte. Order No. 120/99 circulated under endst.
of even number dated 29.10.99 and pursuant to the implementation of
the Assured Career Progression Scheme for the Central Govt. employee
as notified vide DP&T OM No. 35034/1/97-Estt. (D) dated 9.8.99, the
Screening Committee for Group 'C' employees of ATC/Met Cadre in its
meeting held on 11.10.99 found the following ATC & MET personnel
eligible for financial upgradation on completion of 12/24 years service
in the pay-scales as mentioned against each.

SINo. Name & Designation ~ Recommended Date fm.
Pay-scale which eligible

1. S/Sh. H.S. Mishra Rs. 8,000-13,500/ - 9.8.99
Tech. Asstt.

2. R K. Bose Roy Choudhury  Rs. 6,500-10,500/- 9.8.99
Aerodrome Asst.

3. K. A. Mathew Rs. 8,000-13,500/- 9.8.99
Radio Optr. ,

4. B.K.Mohanty, Rs. 8,000-13,500/ - 9.8.99
Tech. Asst.

5. C.M.Bghera Rs. 6,500-10,500/- ' 9.8.99

er6drome Asstt.
» Natabar Nanda Rs. 8,000-13,500/- - 9.8.99
. Radio Optr.

7. K.K.Sadanandan Rs. 8,000-13,500/ - . 9.8.99
Comn. Asstt.

8.  Dipak Nandy, Rs. 3,200-4,900/ - 9.8.99
Radio Mistry

9.  Golak Ch. Swain Rs. 4,000-6,000/ - 9.8.99
Radio Mistry

Contd....

e
-

) oy
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Certified that before recommending the above names Screening
Committee has kept in the mind the cheek points mentioned in OM dated
9.8.1999 in para 3 (3.1) (3.2)& conditions laid down in para 1, 2, 4, 5.1, 5.2,
10, 11, 13, 14 of Annexure- I of DP&T order dated 9.8.1999.

The financial benefit allowed under this scheme shall be final
and the pay shall not be re-fixed on regular promotion to the higher grade.

On financial upgradation under the scheme, the pay of the
beneficiary shall be fixed under the provision of FR-22(1)a(i).
The seniors will not claim any stepping up/antedating of their pay with
their juniors who have been allowed financial upgradation under this
scheme. 7

Financial upgradation given above is purely personal to the
employee and shall have no relevance to his seniority position.

There shall be no change in their existing designation/status.

The Service Books of the above mentioned employees are also
forwarded to the office of the Dte. of Accounts, Cab. Sectt. RK Puram, N.
Delhi. They are deemed to have given their unqualified acceptance for
regular promotion on concurrence of vacancies subsequently.

In compliance with the DP&T OM No. 35034 /1/97-Estt (D) dated
9.8.99, Para 13, Annexure- I, the department has opted for the ACP Scheme
for Group 'C' category of employee of ATC/Met Cadre vide order No.
120/99 dated 29.10.99

(S.K.MALHOTRA)
DY. DIRECTOR (A) AW

to :
Dte. of Accounts, Cab. Sectt. RK Puram, N. Delhi.
Dy. Director (A), ARC, Charbatia.
Dy. Director (A), ARC, Doom Dooma.
Individual concerned (T) Unit Head.
Office Order Book. :

’;)
O
o

G RN
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ANNEXURE - ¥V

(TYPED COPY)

Cabinet Secretariat
Bikaner House (Annexe)

Subject :  Financial upgradation under ACP Scheme.

Reference : ARC Dte. HO No.ARC/AW-153 /99-4033 dated
23.05.2002 on the above subject

Approval of the Government is hereby conveyed to the grant
of 2nd financial upgradation under ACP Scheme to the pay scale of Rs.
8000-13500/ - to the following officers of ARC as mentioned below on
completion of 24 years of service in terms of DoP &T OM No. 35034/1/
97-Estt (D) dated 09.08.99 :-

SI Name , Date of entry into Date of grant of

No. into Govt. Service 2" financial upgradation

1. H.S.Mishra 27.04.73 09.08.99 .
Technical Assistant

2.  H.M.Swain 13.05.70 01.04.2001
Communication Asstt. _

3. K.A. Mathew - 10.07.74 09.08.99
Radio Operator

4.  B.K. Mohanty 12.04.71 09.08.99
Technical Assistant ' '

5. Natabar Nanda 12.04.71 09.08.99
Radio Operator v

6. K.K.Sadanandan 29.04.70 09.08.99

Communication Asstt
Sd/- lllegible

(MUKUL CHATTERJEE)
DEPUTY SECRETARY (SR)

ARC: (Shri Ashok Kumar, Deputy Director (A) AW)
Cabinet Seett. 28/67/2001- DO-II-540 dated 25 /6/02 RN

e I e
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of bor"lmunlcatl(?n Asstt.vide "Msgi i, ARG/ AW,19/2004 "dated "16,9,04, - - |
i 'Natabar .Nanda,Radio -Operator is relioved|of his dutics frgm-:.«,
.L.éc Alrwing, blmrbat;a in the . aftbrnoon of 30714 2004 . He is . '
dlI‘OC'tOd 0. r‘.gort 'ta hsstt,Director: {a), RS, Doom L)ooma afta
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VL Director of MCCOUHtS, uau,Soctt. ,Ro&Pur arn,l\kw Dollu, O
. "The Dy Diractor .EB) HRC qus.,Nw Delhi, @ " . R
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. The Commandnr B/ 'ARC _Charbatia, o T S
. Tha C. E.,hlll wing ,ARC, Charbatia. - ' o Lt
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~C@ﬂﬁunlcﬁt1@n Ass 1stont
ARG 2NC (M wing) (
Sy OOM D('@M C :

Botodﬂwt ax:Mnr 20@6

v
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t ‘ .
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;
' .

(;brﬂugh CSQ ,ALC Ilqrs II&W D@ ihi )
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The }\muty nire ctcr(ﬁ.:'.can.)
MIC AW HQUs, . S
vhw DETPI 66,_-

ﬂub:n IIndIFindnciol upprvdntisn undar PCP Gchmge

Sir L ot
. . . r

R ' hovv thﬁ hun@ur te s&bmit the féll@wing far fovour af
- your kinn consiiarntl&n'uni nocessery -eetien.

\ «Thrt. 81r,1 w .3 ivrvnte:’( IInd ACH in. the Py scele 4,1‘
%5.8,000/- 275 - 13 500/- with effect frem 09-8-1999 vide
nceruC/ﬁw/153/99(Pt I1): 4899 doted 22 -Aug 2000 cnd further
appravel of Opb.Sectt.wns conveysd te we vide lo. 28/57/2001-.
n0-I1-540 dntpd 2 6..20@2 Acesrdingly ay-Besie Pogy wos duly
fixad by DB(A) #IC Cberbetic cnd I wes drcwing mentbly sclary
rs (er the rowiusd Brsit Foy upte 20€4.My Alanunld dncredsnt . .

is et grontef Lrow pug 2@05 Juﬁ t@ nenm&d@itt&ncc ¢f IInd '  '?

~ACP by DACS.

In this m gord I rmy plomse be perc:itmd ta state
that as per PRAP&T QM 11».3‘503%/1/97:»1;5“(1))(Vol Iv) doated

ST e ellewed, Afcn eapleyee feils to quo.lif‘y dep&rtmntol/skill ‘
Yo ta et pr?scrih@d xr'r th@ purE: @smrui‘ ragulnr prmq,tim"

.3‘
oo

| ‘ " The - berm'tvwntvl qun]ifyin jixouinotien fer the post
: of ﬁ;O(C) wes net beld fron 1988 te 2003.1 bhove been asked .
| . te oppeor tbe first ever conducted .departaentel exominttied

Uofter 1988 in 2083 ond successfully qualified . Since. I bhove

““ffg*ﬁ““”f“ st feiled to quelify the Bepertmental ?uvlifying Excainctien

08 2n 094\8-1999 1 «*oy nvt be dvborr@d ren oanoi‘it uf IInd
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. i’."\y; i

" ' 10-2-2000 clepificotien vide S1.He.16:" ne upgradntion shall bo_

1.‘

'ﬂ.
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PCI .
S ‘Therefers I roquest ysu air, to Kindly ceni 1 Ay -
. .- cose Toveurcbly ot ths ecridest ns I om rotiring.froa. servico S
: . ... efter 18 manths. end nen-cdeittence ef IInd ACF fron 09-»8 99. 7.1
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: ! o . ge
"Yeurs . fo itl)f\iliy, '-

/\/Mﬁlféxt/ /va'\a(p.

(Imtobor ondo

"the then fedie cr Pa;gp‘ﬂﬂ
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L ATTeR S Natabar Nanda
| | | » ‘ . Commn. Asst. .
'? | - ATC, AIRWING
; ARC Doom Dooma
A o , 20 May 2006
o ‘v‘j""”Deputy Dlrector (Admn) , &
¢, - Air Wing, ARC, HQ & ,
' New Delhi v I
- - ' (Through Proper Channe!) .
&  Sub: iind F manmal Up gradation Under ACP Scheme
g“r'g o Rg,f Personal apphcgtlon dated 20 Mar 06 -
S,
¢ R B \ have the hon@ur to state that | hava been drawmg the pay scale of Rs 8000-
275-13500 since May 2000 as per DD (A) AW HQ No. ARC/AW/153/99 (part-Il)
(o 9548. dtd 29/10/1999. The order is further reviewed and rectified. by two wbsequent
' ~ orders confirming the same pay scale and effective date. = *
. 2 Interms of DoPT OM. No. 35034/1/97 Estt (D) Vol IV dated 10/02/2000 clarified
U vide SlI. Ne. 16. “Np up gradation shall be allowed if an employee fails to qualnfy
departmental/skill teat prescribed for the purpose of regular promotion.”
& 3. Since | have pot failed to qualify departmental/skill test as on 09/08/99, the j
yyy effective date of ACP may please be treated from 09/08/99. as it is same for other
“¥hr employees of ATC whose ACP is also sanctioned vide the same order under
&, reference. - %
Prayer :
@; : 4.  Therefore | ecamestly request you sir to kmd!y reconc;le/recommend my case
' and dispatch servie book to DACS by considering sympathetically the following.
: (i) The DQE for jhe post of ATO of ATC estt. was not conducted after 1988 and I
& have qualified at thefirst ever conducted DQE in 2003. ' |
(i) | have passad the training/exam in 1995 for ILS/DME course (duly endorsed )
. in service book and copy of certificate issued by M/S GCEL also enclosed with 5.
& " service book). - |
sl (iiiy Since no C«QE was conducted after 1998, ILS/DME course may please be ;
AR |
. " tlreated as alternati ve to DQE and DACS may please be mtlmated regardmg passmg .
' of \LS/DME:-course gs equivalent/ alternat:ve toDQE. ,'
: ~Therefore, | request you sir to kindly consider my case favourably at tha earliest i
G - since my retlrement {sin Oct 07. : '
@% | ; : . | Yours faithfully !
o | o ' N Qfotsar nsamd i g
i Ydhi! : Natabar Nanda )
&, EAR /L"a_l?)<‘en Redye %WN'% ‘
. | f
2 Enclosure as stated; o
@fg : i } l;
&, A ! |
& B | . |
ﬁ,Ug l | ‘ :
: Ralk oo i o !.
- gl .
) ) | , ‘ . \‘ . | B
v" . e ) i ) o . __ . 4‘. o ;_‘;i:
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ARC Airwing Doom Dooma
............. No.959dt.5/6/06

Natbar Nanda
Commn. Asst
ATC, AIRWING
ARC Doom Dooma
07 June 2006

To

The Chief Signal Officer

ARC, HQ

New Delhi

(Through Proper Channel)
Sub : IInd Financial Up gradation Under ACT Scheme
Ref : Personal application dated 20 Mar 06
Sir,

1. Ihave the honour to state that I have been drawing the pay of Rs. 8000-
275-13500 since May 2000 as per DD (A) A/W HQ No. ARC/AW /153/99 (part-
1) 9548 dtd 29/10/1999. The order is further reviewed and rectified by two
subsequent orders confirming the same pay scale and effective date.

2. Interms of Do PT OM. No. 35034/1/97 Estt (D) Vol IV dated 10/02/2000

clarified vide SI. No. 16 "No up gradation shall be allowed if an employee fails
to qualify departmental/skill test prescribed for the purpose of regular
promotion".

3. Since I have not failed to qualify departmental/skill test as on 09/08/99,
the effective date of ACP may please be treated from 09/08/99 as it is same for
other employee of ATC whose ACT is also sanctioned vide the same order
under reference. '

Prayer

4.  Therefore I earnestly request you sir to kindly reconcile/recommend my

case and dispatch service book to DACS by considering sympathetically the
following.

(i) The DQE for the post of ATO of ATC estt. was not conducted after
2988 and I have qualified at the first ever conducted DQE in 2003.

(ii)) Ihave passed the training/exam in 1995 for ILS/DME course (duly
endorsed in service book and copy of certificate issued by M/S GCEL also
enclosed with service book).

(iii) Since no DQE was conducted after 1998, ILS/ DME course may please
be treated as alternative to DQE and DACS may please be intimated regarding
passing of ILS/DME course as equivalent/alternative to DQE. '

Therefore I request you sir to kindly consider my case favourably at the
earliest since my retirement is in Oct 07.

Yours faithfully
Sd/- Natabar Nanda
Natbar Nanda
Forwarded
Sd/- Tllegible
Received

Sd/- Nllegible
for Dist

¥
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.. Natabar Nanda

{5; GCommn. Asst, .
i ATC, AR WING

Yo" L ARC Doom Dooma

o Gy 2006

i : C .
,! 'I Lo (Thiough Froper Channni) ;
‘ M .,mh (g\{l~lm\nr il gradation Under {\CP Schieme
TR Fer ,mhalum*!tr‘dhon dated 20 Mar 06

!
\

Wl 1'1 P (
{ have]thn honour. {0 A’)tc\ that | ho\m been d:awmq the pay acalo of Rs. 8000-.

”i‘*awsn 500]sitice. Mav 2000 as ‘par DD (A) AW HO No, ARC/AW/153/99 (part-Il)

,"(1

rdor ; wnﬁrmm ‘(he mme pay, scale and affective uate - Lo

A ln tmms of, DuP_] ().‘\1 No. 35034/1/97 Estt (D) Vol IV dated 10/0 212000 clarified
‘dc«\:! NC" 1(;«"' Mo 1” gradation shalli be allowed if an employee-fails to quahfy

' dnlﬁ?)ﬂ(ln'lﬁ(}&t plesrnbnd for the pq:pom of regular promotion.”
_!gﬁc,ﬁ J)aw' fot: failed, fo qua(tfy dfapwrimenta!/eklli test as on 09/08/99, the

file ¢ ;H](,{, mﬁy please be tmalnd frbm 09/08/99. as it is same for cther

i i.,d W}hw» /\( IJ' Iualwp mn(*hmwd v;do the same order under

it L B ] : oo 8 : R
: ,..;I I:u'(’ f" l.'-l e & : . i:.l ‘ ‘ = : ‘:;
'-na‘l qqrﬁ«"' ﬂv raquost yon "s\{ to fa (va r«*conc\iellccomnmnd my case
l crvmﬁ b()mif to DACS by wn*w*-mng sympathetically the following.

(1) The DQE foul thv pmt of ATO of AT G aslt: was not conducted aﬁor 1988 and I

i 5~._ Jve quahfzolchtthﬂ fu st ever conducted OQE in 2003. - . '

(n) [ ha\m p%”od lhe Hraining/exam in 1995 for (LS/DME COUIoO (duly endorsed
(‘iumvlra bbok ’urri mpy of ceificate mupd by M/& (‘CEL also oncloaed with

! ]C,_ea book-.'..» e
i), Sinde nao- DQF va% condu”ted aﬁer 1%8 l o/DME course. may please be

! ;'fadted as aliamat:ve Eo D(‘L and DACS nny please be |ntlmated regardmg passing

i"lM}:. murw a% actma}ﬂm/ alte rn'ltlw 0 DQEE s

h'ﬂ“fv‘n-“ 1 tr‘queﬂt’ you sito b indly consider my case hvouiab(y 'xt tho oarlmst
'\mon‘(x:hi : S vi
"r RIS . o : P ¥
I» . RN THIN: L [ ’
| i AN I T Pt i ‘ Lo lf + Yours huthfuliy
- 1 ” d |i b “"i{',’!_;;“, '
At s H ‘ H TV
R A A Lo :
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